
       
                

 

 
 

 

 

     

  

 

  

 

 

 

 

 

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 

Cont.Cas(C)[SH]20/2013 

12.08.2013 

The learned counsel appearing for the petitioner prays for 

2(two) weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 26-8-2013. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 
     

  
 

 

 

 

      

   

 

 

 

 

 

BEFORE 
THE HON’�LE MR. JUSTI�E T. N!ND!KUM!R SINGH, 

CHIEF JUSTICE (ACTING) 

CRP[SH] No.45/2013 

12.08.2013 

As prayed for by the learned counsel appearing for the 

petitioner, list this case on 14-8-2013. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 
 

 
 

 
 

 

 

 

         

 

  

 

  

 

 

 

 

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 

MC(CRP)[SH] No. 208/2013 
In CR(P) 37/2013 

12.08.2013 

An endeavour shall be made to dispose off this writ petition at 

this stage. 

List this case on 26-8-2013. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 
     

  
 

 

 

 

   

     

   

 

 

   

 

 

 

 

 

 

BEFORE 
THE HON’�LE MR. JUSTI�E T. N!ND!KUM!R SINGH, 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] No. 72/2013 

12.08.2013 

Mr. S.C.Shyam, learned Sr. counsel assisted by Mr. 

K.P.Bhattacharjee, learned counsel appearing for all the 

respondents prays for 4(four) weeks’ time for filing affidavit-in-

opposition. 

Prayer is granted. 

List this case again on 9-9-2013. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



       
                

 

 
       

 

 

      

 

    

        

 

      

      

 

     

 

 

 

 

 

 

 

 

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] No. 83/2013 

12.08.2013 

Respondent No. 6 and 7 had already filed affidavit-in-

opposition. 

Mr. P.N.Nongbri, learned counsel appearing for the 

respondent No. 1 to 4 submits at the Bar that respondent No. 1 to 

4 are not filing affidavit-in-opposition. 

As prayed for by the learned counsel appearing for 

respondent No. 5, 4(four) weeks’ time is granted as a last chance 

for filing affidavit-in-opposition. 

List this case again on 9-9-2013. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



       
                

 

 
        

 

 

      

        

  

       

           

       

     

   

    

 

   

   

 

 

 

 

 

 

 

 

 

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] No. 156/2013 

12.08.2013 

Mr. S.Sen Gupta, learned Govt. Advocate appearing for the 

respondent No. 1 and 2 submits at the Bar that respondent No. 1 

and 2 are not filing affidavit-in-opposition. 

Office note dated 12-6-2013 indicates that service of notice 

to the present writ petition to respondent No. 5 had already been 

sent by Registered Post with AD. Till date, neither AD Card nor 

Registered Post returned unserved. Accordingly, service of notice 

to respondent No. 5 shall deem to have been effected properly. 

None appears for the respondent No. 5 without showing 

any cause. 

Issue Rule. 

List this case for final hearing on 9-9-2013. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 
   

 
 

   

 

 

        

           

         

   

       

     

         

  

     

 

 

  

 

 

 

BEFORE 
THE HON’�LE MR. JUSTI�E T. N!ND!KUM!R SINGH, 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] No. 194/2012 

12.08.2013 

Respondent No. 10 to 23 had already filed affidavit-in-opposition. The 

learned counsel appearing for the respondent No. 8 submits at the Bar that 

affidavit-in-opposition on behalf of respondent No. 8 will be filed in the 

course of the day. 

Mr. B.Bhattacharjee, learned counsel appearing for the petitioner 

prays for 2(two) weeks’ time for filing rejoinder affidavit to the affidavit-in-

opposition filed by respondent No. 10 to 23. 

Prayer is granted. 

List this case again on 2-9-2013. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



       
                

 

 
        

 

 

      

       

 

 

   

 

 

 

 

 

 

 

 

 

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] No. 205/2013 

12.08.2013 

Mrs. N.G. Shylla, learned Govt. Advocate appearing for 

respondent No. 1, 2 and 3 prays for further 4(four) weeks’ time for 

filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 9-9-2013. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 
 

 
 

 

 

 

     

     

  

         

       

     

 

        

  

 

 

 

 

 

 

 

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 

WP(C)[SH] No. 53/2013 

12.08.2013 

Mr. S.C.Shyam, learned Sr. counsel assisted by Mr. 

K.P.Bhattacharjee, learned counsel entered appearance on behalf of 

all the respondents. 

Office note dated 8-5-2013 indicates that the petitioner had 

already been informed the receipt of the records of this present 

petition from Guwahati. However, none appears for the petitioner 

without showing any cause. 

List this case on 2-9-2013 showing the name of the counsels 

appearing for the parties in the cause list. 

CHIEF JUSTICE (ACTING) 

S.Rynjah 



 

  

 

 

 

 

 

 

      

 

    

   

 

 

 

                                                                                

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 
COMPET(SH) 4/2013
 

12.08.2013 

Mr. R. Debnath, learned counsel appearing for the respondent prays 

for further 2 (two) weeks time for filing affidavit in opposition. 

Prayer is granted. 

List this case on 26.08.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 

  

 

 

 

 

 

     

 

 

 

                                                                                   

                                                                                 

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 
COMPET(SH) 5 of 2013
 

12.08.2013 

As prayed for by the learned counsel appearing for the petitioner, list 

this case on 19.08.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 

  

 

 

 

 

 

 

      

 

   

 

 

 

                                                                                 

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 
CRP(SH)16/2013
 

12.08.2013 

Further 4 (four) weeks time is granted for filing affidavit in 

opposition. 

List this case on 09.09.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 

  

 

 

 

 

 

     

 

 

 

 

                                                                               

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 
CRP(SH) 33/2013
 

12.08.2013 

As prayed for by the learned counsel appearing for the petitioner, list 

this case on 19.08.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 

  

 

 

 

 

 

 

         

 

   

 

 

 

                                                                                

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 
MC(WP(C))No.(SH) 256/2013
 

12.08.2013 

The Misc. Appln.will be taken up along with the Main which has 

already been fixed for hearing. 

List this case on 09.09.2013 for hearing. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 

  

 

 

 

 

 

 

 

 

 

 

 

        

 

 

 

 

                                                                                                                                                                                                                                                  

 

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 
WP(C)No.(SH)225/2013
 

With WP(C)No.(SH)226/2013
 
WP(C)No.(SH)227/2013
 
WP(C)No.(SH)228/2013
 
WP(C)No.(SH)229/2013
 

12.08.2013 

As prayed for by the learned counsel appearing for the parties, list this 

case on 14.08.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 

  

 

 

 

 

 

 

    

 

   

 

 

                             

                                                                                

 

 

 

 

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 
WP(C)No.(SH) 23/2013
 

12.08.2013 

As prayed for by the learned counsel appearing for the respondent No. 

3, further 3 (three) weeks time is granted for filing affidavit-in-opposition. 

List this case on 02.09.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 

  

 

 

 

 

 

 

   

   

   

 

 

 

                                                                                 

 

 

 

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 
WP(C)No.(SH) 42/2013
 

12.08.2013 

Issue rule. 

Exchange of pleadings is complete. 

List this case on 02.09.2013 for final hearing. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 

  

 

 

 

 

 

 

   

   

   

 

 

 

                                                                                

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 
WP(C)No.(SH) 102/2012
 

12.08.2013 

Issue rule. 

Exchange of pleadings is complete. 

List this case for final hearing on 09.09.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 


